
NATlONAL COMPANY LAW rZUBUNAL 
CHANDIGARH BENCH, CHANDIGARH 

CP NO. 2301204 6 
RT No. 2212017 

Date: 22.02.201 7 

Coram: Hon'ble Mr. Justic~ R.P. Nagrath, Member (Judicial). 
Hon'ble Dmpa Krishan, Memhr (Technical) 

Mk. B.P. Lipeds. 

versus 

Mls. Laborate Pharmaceutical India Ltd. and Ors. 

. . Petitioner, 

. . . Respondents 

Present: - Mr. Salil Bali, Advocate for petitioner 
None for respondents. 

ORDER 
Justice RP, Nagrsth (Oral): 

The instant pewion was filed in the Honble Punjab and Haryana 

High Court under Section 433 (e) of the Companies Act, 1958 for winding up 

of the respondentampany for its inability to pay the debts due to the 

petltbner* Befom the matter could be taken up by the Hon'ble High Court, the 

file was transfed to the Tribunal. We have heard the Learned counsel for 

the petztioner and find that the p d l n g s  in the instant case mukf stand 

abated. The petition was received by transfer in this Tribunal in terns of Rule 

5 of the Companies (Transfer of Pending Pmmedlngs) Rules, 2018 (for 

brevity, hereinafter referred to as the 'Rules? which reads as under:- 

"All petitions mlating to winding up under &use (e) 

of Section 433 dthe  Act on the p n d  of inabihty to pay its 






